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Order dated 28,2,05
Order I\b.l {
Heard Mr.Achintyadas,ld.Counsel for the
applicant and Mr.P.C.Panda,1d.“cunsel for e

the Respondents,
Mr.Panda, Id, Counsel for the Respondents
by filing a Memo seeks permission to withéffa:;?;

A

~the M,A,24/05, in view of the fact that the

:

4

another M.A,903/04 o¥ the same issue has
already been filed by the Respondents,

Having heard him, permission is granted

to withdraw, Accordingly M,A,24/65 is dis-
posed of, (V\QA/
Member (J) vi -cham/
Order Noe.2

Heard M,A,903/04 filed by the Respondents,
Mr.P.C.Ponda,ld,Counsel for the Respo ndena
nts submitted that the O,A, is mot maintai-
nable as alternative remedy in the matter is |

available, He further stated that the

applicant has, in the meantime, after the j
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.posed of,

/

disposal of his appeal on 14.6,04, f'f-i a : ‘
Review Petition be fore the We Authoritye
In the circumstances, petitioner could mot
hav'q};_c:lnlowed to pursue the matter in this O.A,

Heard Mr.AchintyabPas,ld.Counsel for the
applicant who sulmitted that it is by virtue o
the Trikunal's order dtd.3,11,03, the Appallate
Authority was directed to dispose of the appe &l
filed by him, pehding before the authority'y
within the stipulated tﬁne frame, After the
appeal was disposed of by the o ncerned autho=
rity by the order dtd.14.,6.,04, as per the
direction confained in that order that the -‘
applicant was within his right to prefer, with.
in 45 days from the communicatif‘:}n of that
order of the Appallate Authority dtd.14.6.04,
an appeal to COM/GRC, he had filed that Revi-
gion Petition,

Having heard both the sices and having
found that im pursuance of order dtd, 3.11.03,
Respondents have disposed of the appeal and on

receipt of the order of appeal, applicant in

terms of the prdvisions contained in the

Railway Servant (appeal and Disciplinary)

Rule,19 has sudmitted a petition before the
 Revision Authority, there is lot of force in

the submission made by the Respondents that

this application is no longer maintainable in

_ view of the d ecision of the Apex Court extraced

.in the case of S.Jagadeesan vrs Ayya Nadar

Janaki Amwmal, AIR 1984 SC 1512,

‘We order accordingly and the 0,A, is dis-
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